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tural production to the maximum ex-
tent possible, giving priority to quick-
yielding schemes, strengthening of the
infra-structure for economic growth,
intensifying the family planning pro-
gramme, utilization of capacities creat-
od in the flelds of industry, irrigation
and power. They have also been ask-
od that expenditure on new construc-
tion be kept down to the minimum
and that more intensive use be made
of existing institutions and facilities.
A series of meetings have been ar-
ranged during November-December,
19658 in which the Plans of the States
and Union Territories would be dis-
eussed. Similar meetings are sche-
duled with the Central Ministries.

Similarly with regard to the current
yoar the State Governments were re-
quested to make adjustments in the
Plan in keeping with the needs of
Defence including Civil Defence; the
maintenance of essential requirements
and the need to conserve foreign ex=
change by import substitution and in-
ereased exports. The State Govern.
ments have been asked to report the
adjustments made and these reports
are awaited

Shri Ranga (Chittoor): What about
the 10 per cent economy cut that the
Finance Minister hud agreed to re-
eommend to the States as well as the
spending Departments here? Has any-
thing been done and is anything go-
ing to be done by the Planning Com-
mission as well as the Government
here in that regard?

Ehri B. R. Bhagat: That is under
the current programme. The Finance
Minister has already directed that
even during this year the maximum
economies will be effected, and for

the next year also steps have been
taken.

Shri Ranga: The hon. Minister
should have said about that in this
statement.

Shri B. R. Bhagat;
the current programme.

That is under
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12:38 hrs.
BUSINESS ADVISORY COMMITTEE
FourTmTH REPORT
Bhri Bane (Buldana): I beg to
move:

“That this House agrees with
the Fortieth Report of the Busi-
ness Advisory Committee pre-
sented to the House on the 4th
November, 1965.”,

Mr. Speaker: The question is:

“That this House agrees with
the Fortieth Report of the Busi-
ness Advisory Committee pre-
sented to the House on the #th
November, 1965.".

The motion was adopted.

12.38} hrs

RESOLUTION RE: CONTINUANCE
OF PROCLAMATION IN RESPECT
OF KERALA—contd.

Mr, Bpeaker: We shall now take
up further consideration of the fol-
lowing resolution moved by Shr
Hathi on the 3rd November, 1065,
namely: —

“That this House approves the
continuance in force of the Pro-
clamation dated 24th March, 19056
in respect of Kerala issued under
article 358 of the Constitution by
the Vice-President, discharging
the functions of the President, for
a further period of six months
with effect from 1ith November,
1965.".

Shri Vasud-van Nair may now con=
tinue his speech.

Shri Vasudevan Nalr (Ambalapuz-
ha): While introducing this resolu-
tion, the hon. Minister had stated in
the course of his speech that the tak-
ing over of the administration of
Kerala by the President was a kind
of relief to the people of Kerala

12,539 hrs.

[Mr DeruTrSeeaxen in the Chair]

To be very frank, I was really
shocked and pained to hear a state-
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(Shri Vasudevan Nair]

ment like that from a Minister who is
presiding over a Ministry under a
popularly elected democratic govern-
ment. 1 think perhaps on second
thoughts Shri Hathi himself would
have feit that he had said something
which was not warranted, and I hope
that while replying to the debate he
will clarify the position and get out
of the statement that he had made in
his opening speech. While we take
objection to that statement, I should
like to dilate a little on it. The hon.
Minister also knows, as many of us
do, that even today there are forces
in our country who feel that this kind
of set up is no good, this kind of
popular set up is no good. There are
forces like that; T do not say they are
very powerful but they are lying low.
May be that in a particular situation,
there may be sections and elements
here and there, may be in Kerala
State also at that time, who may have
felt the same way as the hon. Minis-
ter; T do not deny that. But we know
that that is a wery unhealthy senti-
ment, the result of a particular situa-
tion, and any responsible person who
by his utterances tries to justify such
a sentiment is, I am sure, not doing
any good to the healthy development
of parliamentary institutions in this
country. It is from that point of view
that we wanted to object to the state-
ment made by the Minisier.

Again, 1 should like to request the
Minister to dispassionately look at
the situation created to s great extent
by the series of actions taken by his
own povernment in the State as well
ns at the Centre which resulted In
that kind of thinking among certain
sections of people. I do not want to
repeat what my leader, Prof. Muker-
jee, has said. What had happened in
1959 was really, according to us, a
blow at the roots of the development
of parliamentary institutions. A gov=-
ernment which enjoyed a majority in
the legislature was deliberately push-
ed out, pulled down from authority
to protect the interests of certain ele-
ments in Kerala State. That was one
thing. Naturally, such behaviour on

Proclamation re. NOVEMBER 5, 1965

Kerala (Res.) 620

the part of the central authority does
not at all help people to believe in
parliamentary institutions.

Secondly, what happened just om
the eve of the last elections? Large=
scale arrests of people. Even after
people are elected to the legislature,
they are being detained under this
excuse or thai excuse. Why even
people like Shri Setalvad are today
speaking against this constitutional
dictatorship, according to him, is be-
cause such things have happened in
our country, and the Central Govern-
ment has contributed, in a great mea-
sure, in destroying the faith of people
in parliamentary institutions. The
present Resolution, according to us, is
& continuation of that line which will
only make people lose their faith in
the development popularly elected
governments and parliamentary insti.
tutions.

The hon. Minister was trying per-
haps to soothe the feelings of people
by saying so much about the parlia-
mentary consultative commitiee.
Again, I should like to request him
to examine what kind of a state
machine we have—he should know,
as anyone else,—inherited from the
British, a state machine, which I may
characterise as a heartless steel-frame,
Everybody knows that; I am sure the
Congress Government also, including
the Minister, might have their experi-
ence of trying to tack!e the problem
of taming this steel frame. I am sure
that a ronflict is going on right from
15 August, 1947 to this day. Even
today we arc always talking about
administrative reforms, this and that,
so that the state machine is given &
new objective, a new orientation
Even today we have not succeeded to
a great extent. That is our judgment
of the matter. And In a State where
there is not even that popular power
over the stee] frame, you will under-
stand what the situation will be. Let
it be Mr. Jain, Mr. Hathi or Mr.
Nanda himself or even a god who s
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sitting over a steel frame like this. I
am not blaming any particular person,
I am not even blaming a particular
officer, but this is a set-up which we
have inherited, and any person sitting
over that set-up today, however
much he wishes, must realise ihat he
can do very little. I am sure that
Mr. Jain will be now, in his heart of
bearts, justifying this statement of
mine by his experience of the last six
months. And ] want to point out a
few cases for the benefit of the House,
the Minister already Lknows them,
where we see how this machinery is
functioning today without a heart,
without a soul, without any human
feeling.

The hon. Minister knows that o
many times in the consultative com-
miltee we have discussed the question
of retrenchment of 510 workers from
the Kerala Water Transport Corpora=
tion. It is not a question of one or
two, it is a question of 510 workers
who were working in the KXerala
Water Transport Corporation for
many yecars. They were just thrown
out of employment one fine morning.
The Minister himself knows that the
committee took up the matter in all
seriousness, and we are really very
thankful to the Minister himself. He
will remember that at the last meet-
ing the Adviser to the Kerala Gov-
ernment promised the consultative
committee that as soon as he went
back to Trivandrum he would take
steps to ameliorate the conditions of
these 510 workers who were thrown
out. The meeting was held on 13th
August, but to this day the Kerala
Government has not moved in the
matter at all, they have not done any-
thing in the matter.

1 should like to recall that the issue
of this Corporation, the retrenchment
question, the liquidatien of this Cor-
poration, al] these matters were con=
sidercd bv the Government, the Con.
gress Government before it went out
of office in September, 1964 In a
conference attended by the Congress
Minister and all the M.L.As elected
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from a particular ares, in the pre-
sence of certain officers, certain deci-
sions were arrived at in which it was
provided that the workers' interests,
even if they were retrenched, would
be fully protected. And what did the
President’s rule do? They went to
court for the liquidation of this Cor-
poration, just a week before the elec-
tions last time. They did not even
wait for the elections, and the ligui-
dation was effected in such a manner
that all the guarantees given to the
workers in the presence of o Congress
Minister were just thrown to the
winds. Not a single promise made in
that conference is today respected by
the Government, by this officers’ Gov-
ernment, and the Minister might be
informed for his benefit that the
workers went to the High Court of
Kerala recently, and the High Court
gave more than one verdict against
this action of the State Government.
Now the State Government is in a
soup, they do not know what to do,
because the Division Bench of the
High Court has now said that the
principle adopted for retrenchment of
510 workers is wrong, and it should
be revised.

Already the workers are on the
streets. The High Court says they
should revise it, that retrenchment
ghould be strictly on the princip'e of
seniority. The offirers reirenched 510
people not on the basis of senlority
and so many imsues are involved.
There poor workers, with nothing to
fall back upon, have been suddenly
thrown on the streets. I see their
tears, their miseries, their worrfes.
We try our best to help them, but
somehow that help is not forthcoming.
This is just one Instance.

I can give many other instances. A
very patent question is that of the
banning of these books in the schools.
You know what happened. Normally
in the popular set-up I am sure that
it will not be like that, that decisions
‘will not be taken like that.

The Minister of State in the Minis-
try of Aome Affalrs and Minister of
Defence Supplis In the Ministry of
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Defence (Shrl Hathi):
has been withdrawn

That order

8hrl Vasudevan Nair: I agree that
## was withdrawn, but I am referring
to the way the decision was taken It
was given as an instance to show how
such things are taking place.

Bven our Education Minister, Shri
Chagla, in an interview to the repre-
sentative of Matru Bhumi had to say
that such things would happen only
0 a police State. The Central Min-
fster in an interview commenting on
this had to say that such things will
happen in a police state. I do not
want to say that it is just s police
slate.

Coming to the question of palice it-
salf, I am wurging upon the Minister
again to impress upon the advisers
that they should keep the police under
sheck. Especially in our State, police
has & very notorious past tradition. [
do not have time to go into it now.
1 have many instances of ordinary
eriminal cases, murder cases and the
like and a lot of corruption charges
are there and there is no popular
government or anybody to look after
it. So many murder cases are writ-
ten off as suicides openly and I know
many such cases.

In this time of emergency, I would
ke the Minisicr to enguire into what
s happening in the university pre-
mises of the Kerala university., There
are allegations that patent pro-Pakis-
tan propaganda is going on under the
suspices of the USIS in many colleges
under the Kerala University; the alle-
gations are that even the vice-chan-
cellor and some of the branch man-
agements have a hand in this propa-
ganda. The congress students and
student organizations led by the Con-
grem Partv say so. They issue open
statements that such a propaganda Is
going on and the Government should
Yook into the matter.

1 should like the Minister to at least
prepare the ground for an election m
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early as possible and I may impress
upon him that if a free and fair elec-
tion is to be held in that State, he
should correct the mistake of arrest-
ing 30 many leaders of the Marxist
communist party; they should be re-
leased and a proper atmosphers
should be created for popular elec-
tions so that a popular government
may take care of the people’s interests
and take caro of the future progress
of the Kerala State.

Dr. BSarojini Mahishi (Dharwar
North): It is really a misfortune that
Kerala has been the State where the
application of the emergency prowi-
sions of our Constitution had beems
made use af. Now, there is no other
alternative and hence this was resort-
ed to. Members of the Opposition are
keen in criticising very severely the
imposition of this rule to say that the
President's rule, with which I do not
agree, has been done on'y in the in-
terests of preserving certain vested
interests, which [ think is a very
wrong statement. In Kerala of course
where there was a breakdown of the
administrative machinery and it could
nmot be carried on according to the
provisions of the Constitution, peace
and order was threatened by external
aggression, and internally too 1 ajree
that there is no doubt provision for
the application of the emergency pro-
visions of the Constitution. These
conditions were fulfilled and then
only President’s rule had been im-
posed. Neither the President nor this
House has any interest or pleasure in
imposing this rule in Kerala. Why
should Kerala be made the victim, out
of all the States? Sometimes admin-
istrative powers were taken away
from the other States also, long back.
Why is it that Kerala State is again
a victim? TUnless we enter deep into
the matter and try to solve the pro-
blem, I do not think the problem will
be solved. It is no use saylng super-
ficially all kinds of things that the
Congress Party was interestsd and
so on and so the President's rule was
imposed. I differ from the Opposition
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Members. The President assumas
certain powers in case of emergency.
They are saying that it is unconstitu-
tional and it is a mockery of demo-
cracy. Every problem has got two
sides and you should not look to only
one side of the problem. TUnless a
person looks to both sides, he could
not come to any wise conclusion and
Members of the Opposition are look=
ing to only one side of the problem.
Some Members from the Congress are
looking also at only one side of the
problem, that is the other side. Seo,
we must look at both sides of the
problem. Mr. Warior is nodding and
1 hope he appreciater what I say. No-
body is interested in enforcing the
emergency provisions unless one Is
forced to do so by circumstances that
demand the application of some such
emergency powers. ‘The Opposition
says that this could not be continued.
" We may sce the circumstances under
which the proclamation of emergency
was declared and also see exactly if
those very circumstances are not con-
tinuing. The same conditions are there
and hence the continuation of
the proclamation of emergency has
been made necessary. Prof Ranga
remarked that the Kerala government
can be run on the Swiss model. It is
easy to advise. When any experi-
ment is made and no results are ar-
rived it, one cannot say with confl-
dence that it will be a success because
Kerala has been made the ground for
experiment of a number of such gov-
ernments also; there was the coalition
government, government also by a
party other than the Congress. The
peop'e of Keraln were not happy with
any one of these. My friends of the
Opposition know that the people of
Kerala never appreciated the so-call-
od rule of the coalition parties. Why
is it then that Members are making
such suggestions, when they know
these things? When Members make
certain suggestions, they make them
with all their responsibility and they
must try to give certain proof also
fhat it will turn out to be a success.
1 have heard many Members criticis-
tng the Centre for certaln other
things also, than Kerala. Mr. Kamath

Kerala (Res) @26

was keen to say that he felt extreme-
ly sorry that the PSP was maligned
with the left communists. Is it the
main issue under consideration?
Many members referred to the gov-
ernor’s document, so-called document.
It is only a report under article 358
of the Constitution. That articls
mukes it explicit; it says:

“If the President, on receipt of
a report from the Governor of a
State or otherwise, is satisfled
that a situation has arisen in
which the government of the
State cannot be carried on in ac-
cordance with the provisions of
this Constitution, the President
may by Proclamation (a) assumae
to himself all or any of the func.
tions of the State and all or any
of the powers vested in or exer-
cisable by the Governor or any
body or authority in the State
other than the Legislature of the
State; (b) declare that the pow=
ers of the Legislature of the
State shall be exercisable by of
under the authority of Parlia-
ment . . "

Therefore, it is only on receipt of a
report from the Governor that the
President can decide whether to as-
sume all the powers or any of the
powers vested in that government.
Shri G. S. Kakkar, an advocate of
repute suggested that this report can.
not be the basis for the continuance
of the proclamation. Is it wrong or
unconstitutional? We may not agree
on the basic fact that there should
be a proclamation of emergency
under such circumstances and that
the powers vested in the State gov-
ernment should be assumed by the
Governor; we may not agree on this
factor. But as far as the present
problem under consideration today is
concerned, it is the continuance of
the proclamation of emergency. The
very factors which led to the procla-
mation, the proclamation of the con-
tinuance of the emergency, may nod
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[Dr. Sarojini Mahishi]

be in existence today, but other cir-
cumstances which were never thought
of at that period are in existence such
as the continuance of the emergency
as a necessity. Therefore, the peo-
ple in the country, right from Hima-
chal Pradesh to Cape Comorin, agree
and are willing to brush aside their
own problems, the problems of indi-
viduals, the problems of institutions
and the problems of the particular
aress, with a view to concentrating
all their efforts on the defence of our
borders.

13 hrs,

What is it that has actuated the
Members of the Opposition to say
that the elections must be held in
Kerala and the continuance of the

proclamation of emergency should
not be carried on? Even in the
municipal elections, the panchayat

elections and the taluk development
board elections, the members who
are not in power—I do not refer to
the members who are in power, be-
cause some friends may jump up and
say that when they are in power,
they would like to continue in
power—are keen to see that the elec-
tlons are postponed and that all our
efforts should be concentrated on the
developmental activities and defence
ectivities. Hence, the mnecessity to
issue the proclamation of emergency.
But is it only because that the Mem-
bers of the Opposition are required
to oppose all the measures brought
by the Government that they are
putting forth these grounds to op-
pose the continuance of the procla-
mation of emergency? If the Mem-
bers of the Opposition think twice
before they speak out, I hope they
will not venture to speak out such
things again.

1 would like to refer to the speech
of Shri Rangs, who referred to the
Swiss modal and said that the loyal-
ty of the people in this country is to
the democratic values. Who chal-
lenges his statement that the loya-
Ities of the people of this country are

NOVEMBER 5, 1065

Kerala (Res.)

towards preserving democratic
values? It is because of the need
for paying some importance to these
democratic values themsclves that
such things are to be resorted to. It
is in the interests of maintaining
peace and order within the country
itself. Therefore, taking into consi-
deration these circumstances prevail-
ing in the Stiate and the desire of the
people of Kerala, this has been done.
The desire of the people of Kerala
cannot be ventilated by having some
vested interest in this direction or
in that direction. 1 am quite sure
that the people of Kerala may not
express their full satisfactlon at the
President assuming the powers in the
State, but the point is, there is no
other alternative, and hence, whe
ther you call it o good thing or am
evil thing, in the absence of any
other alternative, this is the thing
that has to be resorted to.

What is it that the Home Ministry,
under the present circumstances, has
done in reviewing the situation exist-
ing in the Kerala State after the as-
sumplion of powers by the President?
Only today, a review made by the
Union Home Ministry of the affairs of
Kerala State after the State came
under President's rule in September
last notes that the Kerala Govern-
ment has been mainly concentrating
its work on improving the efficlency
of administration and increasing the
tempo of developmental activity. Ac-
cording to the review, the 14-months”
period of Governor's administration
was not marked by any significant
cheanges in policies followed by the
predecessor Government of the popu-
lar Ministry. However, every effort
had been made during the period to
see not only that the development of
the State is accelerated but that the
people are associated at various levels
with the developmental activities of
the Government, through local leaders
of public opinion. The Board was ap-
pointed to review the development
activities and the progress made in
the Kerala State during the 14-
month's Governor’s rule, administra-
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tion, and that Board has made this
remark clearly, that there is mo
marked progress in Kerala. Do you
think that any other government, not
based on democratic principles and
rules, could have gone to the extent
of making this remark and admitting
that no marked progress has been
made, and that the Government
is making every effort to concen-
trate om the developmental acti-
vities and also wupon the general
progress of the Kerala State? Of
course, certain things might have been
neglected no doubt in Kerala. Kerala is
& very besutiful State, full of natural
resources and it has a very long coast-
line glso. The fisheries in the State
can be developed to a very great ex-
tent; as Shri Kappen said yesterday,
75 per cent of the people there eat
fish, and the fisheries industry can be
developed to a very great extent.
Since fish is a very substantial, prime
food of the people of the KXerala
State, it could be developed to a very
great extent. All these things are to
be properly attended to, and the Home
Minister made a remark in his state-
ment yesterday that all these things
are being attended to. I do not agree
with him when he says that a special
ecommittee which is appointed to look
into the Kerala affairs can be called
& miniature parliament; because there
are members from different parts of
the country also, that cannot be a
miniature parliament. I do not know
whether he wants to raise the status
of that committee to the status of
parliament or to bring down the sta-
tus of parliament to that level. Any-
way, that cannot be s minlature
parliament, but in the absence of any
other alternative, the committee has
been appointed to advise the Kerala
administration to go deeper into the
matter of development and progress
of the people of Kerala. In the ab-
sence of any other alternative, if this
bas to continue, I do not see any harm.

Bhri Mukerjee went to the extent
of saying certzin things about the
Governor's report. He referred to
minor things in the Governor's report
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and referred to jts inadequacy. 1 do
not know why Members of the Oppo-
sition are concentrating on petty mat-
ters, inaccuracies and grammatical
mistakes in the Governor's report,
instcad of concentrating their atten-
tion on primary things of importance
which have led the Government to
continue the period of proclamation of
Emergency. Therefore, when the
whole country has stood up to the oc-
casion, when the whole country has
risen to the occasion, as one unit, 1o
meet the emergency, I do not under-
stand why the Members of the Oppo-
sition should raise a hue and cry to
discontinue the proclamation of emer-
gency. The people of Kerala are
equally patriotic. They arc part and
parcel of this great country. Even
though they are not affected by the
Pakistani aggression to such an extent
as others, they have risen to the occa-
sion, irrespective of any party politics
and so on. I think they continue to
support this eontinuance of the Presi-
dent's rule in the time of emergency,
and I hope they will appreciate and
take the highest advantage of being
under the Central rule.

There are many other parts in this
country which are now under Central
administration, and they continue to
be so, because if they come under
the State rule, they know that neither
thelr interests nor the country's in-
terests could be safeguarded, in
respect of the development of
the State. Therefore, they wish to
continue as it is. The instance of
Goa is there; I do not wish to men-
tion. If Kerala, though under diffe-
rent circumstances, [s under the Cent-
ral administration for the time being,
then, T hope the utmost advantage of
this position will be taken by the peo-
ple of Kerala and full devclopment

will be achieved during this period.
Shri Beshiyan (Perambalur): The
present resolution that has been

brought forward by the Home Minis-
ter for continuance in force of the
proclamation of the President in res-
pect of Kerala is o0 sad commentary
on the warking of Indlan Constitution
and Indian democracy. This is a per-
petuation of the political tragedy en-
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acted eight months ago, when the
parliamentary institution that was
duly elected, was not called upon to
fulfil its duty and when the elected
representatives were not allowed to
lunction for the purpose for which
they were elected by the people,

The speaker who preceded me put
it very correctly that there are two
sides for every problem. The Oppo-
sition presents one side of the pro-
blem, while the ruling party presents
the other side, probably in glowing
colours. In a democracy, who is to
be the judge? When two parties con-
tend and give g different picture of
the same problem in two different
lights, the judges should be the peo-
ple. Here, when a proclamation is
made, when the parliamentary insti-
tution is dissolved, when the elected
representatives are not given the
chance to function, then, it is not the
Ppeople who are having the say. It is
the Governor who is having the say.
It is not the elected representatives,
but a selected person from the hierar-
chy from Delhi; he is 3 staunch Cong-
ressman and he was so till the day
previous to his taking up office. He
goes there and gives a report, and on
that report the decision is taken by
the Government here. There are two
kinds of emergencies which should not
be confused. One emergency was
caused in Kerala about a year ago
when the Shankar Ministry fell due to
want of confidence from its own mem-
bers. The ministry was defeated
when votes were taken in the As-
sembly. That was the emergency in
Kerala which gave rise to President's
rule. That should not be confused
with the emergency now being spoken
of caused by the Pak aggression and
noatilities on the Indo-Pak borders.
We have to draw a line of distinction
between them. When we say there is
an emergency and all political parties
should be one in repelling the Pak
aggression and maintaining the secu-
rity of the country, in that we are
all one. But that should not be a
guise or subterfuge to maintain some-
thing else.
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Though thers is mention o emer-
gency by others, the Governor in his
conclusion does not make any refe-
rence to the emergency, caused by
the Pak aggression. He refers to the
instability of the political situation
there. He doeg not visualise politi~al
stability even after a poll and he rays
no political party will have suffcient
majority to form a government. Pro-
bably these things can be attributed to
the sphere of astrology, not to a Go-
vernor. We were under the impres-
sion that Ministers in Delh] and Go-
vernors at other places were consult-
ing astrologers. Each has a royal
astrologer to predict the political
events. But now the Governor him-
self has become an astrologer, pre-
judging future developments, becauss
he opinse that “if elections are held
now, the results would be much the
same as they were in the mid-term
elections.” Therefore, he has not only
given the politica]l situation now—the
strength of the various political parties
in the State now—but he has predict=
ed that in future glso, if you hold an
election, no party is going to get &
majority. If the Government has
come to that determined conclusion
that there will be no change in the
election results and there is no use
in getting the public opinion through
the ballot boxes, in each State we can
appoint one Governor—an eminent
astrologer like Mr. Jain—to forecast
the political situation without holding
any election. You can save lots of
money; there will be no preparation
and expenditure by political parties,
no appeal to voters, etc. They can
simply appeal to the astrologer and
get the results. Government can fune-
tion on the astrological data, mot om
the logical or political data.

The Minister of Rehabilitation (Shri
Tyagl): He has given his assessment

Shri Seshiyan:  Assessment not
about the present situation but a pre-
jection into the future, which is the
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act of a nastrologer, not a politician.
He says:

“The general opinion in the
State i that if elections are held
now, the results will be much the
same as they were in the mid-
term clections. Shri R. Sankar,
the last Chief Minister, shares
that view. 1 fully endorse the
view."

Therefore, the general opinion is
hearsay. It has been shared by Mr.
R. Sankar, the last Chief Minister. It
is put here as “last Chief Minister”,
but [ think in more than one sense he
is a “lost Chief Minister”, because
when the votes were taken in the As-
sembly, he lost the confildence of his
own party members and of the As-
sembly. Then, when he stood for the
election, he lost hiz seat at the poll
also. He lost the confidence of the
Assembly, later on lost the confidence

“of the pcople also.
13:13 hrs.

(SHRI SoNAVANE in the Chair)

Therefore, instead of making poli-
tical wssessments, as  our learned
frlend, Shri Tyagi pointed out, and
as we would like them to do in a
democratic sel-up, they project into
the future and lry to forecast the
future results also. That is why I say
astrological  prediction:  should not
enter into political a:scsiments,

To say that there is no alternative
to President's rule is to accept the
defeat of democracy  itself. Whether
it is the Congress or any other party,
we should allow the normal course of
dvinecracy to  run. My view is in
Keraly demoeracy was not allowed to
function. 1 do ney accept the defeat
of democracy there. When the elected
representatives were there, it would

" Wave becn wiser and constitutionally
eorrect to alinw 3 ministry to be form.
ed and the Assembly to meet, Then if
sumebody hrings forward a no-confi-
dence motion and the ministry fails,
you can say that such and such party

1807 (Ai) LSC—£.
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claimed that it could run the govern-
ment but it has not got the full con-
fidence of the Assembly. Without
going  through all that democ:atie
process, we cul short the way by
hasty assessments and astrological
predictions and we rushed to the con-
clusion that there is no other go but
to usher in President’s rule.

I can quote Mr. K. Santhanam,
whose sobriety nobody can doubt
and who certainly does not belong to
any opposition party, because mem-
bers from the other side were saying
that all the opposition parties had
been trying to put the blame on the
Government and because there was no
other alternative, Government had to
extend the President’s rule. In an
article in the Hindustan Times dated
9-3-1965 just after the Kerala de-
bacle—the heading of the article also
was “Kerala Debacle”—he said:

“It is foolish to rush to the
conclusion that President's rule
is the only alternative. I every-
time there is no majority Presi-
dential rule iz to become sutoma-
tie, the Constitution must be
deemed to have broken down and
all those who are against demo=
cracy in Indiax will rejoice.”

So, pulting in President's rule when-
ever something is not working as per
your expectations means it will come
handy in &0 many places. In 1952,
when the general elections took place
in Madras, the Congress was in a mi-
nority. It did not have absolute ma=
jority. Mr. C. Ruajagopalachari was
not an olected representative. At that
time the combined opposition under
Mr. T. Prakasam had a majority in-
side the House, though in a combined
manne:. At that time, the Governor
called the Congress Party, though a
minarily puirty, to foerm the govern-
ment. A government was formed and
it proved stable later on. So, whe-
ther a single party is able to com-
mand a majority inside the House,
whether the largest party, though in
a minority, should be allowed to form
a government and whether that gov-
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ernment will be stable are all matters
which should have been left to the
legislature to decide and not to be
decided by the predictions of astrolo-
gers like Mr.  Jain. Simply because
the Constitution provide; for Fresi-
dent’s rule, it does not mean that it
should be applied again angd again.
Various powers are given tp the Pre-
sident, lo the Judges, to the police and
others. If everybody thinks that be-
cuuse he has got powers, he can act,
where will it end? It is nol that be-
cuuse powers have been given, they
should aet. So, just because he has
been given the powers, he should not
gu on applying this measure of Presi-
dent's rule.

In the statement submitted by the
Governor he has said to the effect that
no political party has any chance of
winning a majorily. This is his opi-
nion; not 3 prediction about the future
elections, because in a parliamentary
democracy there is nothing as an ab-
solute majorily and an absclute mino-
rity., What 1 mean to say is, there is
nothing like a permanent majority or
a permanent minorily. The party that
iz the ruling party now may be de-
feated at the polls and it may become
the opposition party. The party that
is in the opposilion now may emerge
as the ruling party next time. There
is no chance in democracy for various
parties to function if there is to be
a hicrarchical order or an order of
descendancy where the son of a king
becomes the next king of the country.
That iz not the order which we are
following. In a democracy every
party has got full rights to express
its views, to place its views before the
public and become the ruling party or
the majority party. Only on that as-
sumption of a possibility to attain
majority at the polls so many parties
are functioning. There is nothing as
a permanent majority party or a per-
manent minority party, It is all a
temporary one. In a democracy un-
less *hat” aspect is given full weight
of, you cannot eazily presume to pre=
dict what should be the outcome next
time. In 1944, if there had been any
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prediction  in Englang everybody
would huve said that the Conserva-
tive Paity led by Mr. Churchill was
the purty tg rule the country. But
what happencd  when the elections
took place? The Conservative Party
was defeated and the Labour Party
which was in the Opposition was
ushered into power. Therefore, ins-
teud of making these undemocratic
assumpiions that no party can win
the majority and form a government,
these things should have been left to
the people for decision and not to the
Governor or to the presiding autho-
rity.

This President's Rule which was
brought in on the 10th Scptember
1964 was  renewed in March, 1965,
Again it has come for renewal now.
That is to say, one ycar has passed
and another zix months time is asked
for by this precont resolution. There-
fore, those who ure in the Cabi-
net, thuse who are in authority, they
can as well celebrate the first anni-
versury of the President’s Rule in
Kerala. Whether it is the death anni-
versary of democracy or the birtk
anniversary of a constitutional dicta-
torship, anyhow an anniversary cam
be celeb ated by those whg are (n
power, by those who are asking for
extension of this President's Rule.

Mr. Hathi and others were speaking
in terms of laudation about the minia-
ture Parliacent that has been created,
thit is, the parliamentary Consulta-
tive Committee that has been set yp
lo assist the Government in carryving
on the administration in Kerala. But
it is no substitute for a parliamentary
institution. A properly  elected re-
presentative institution is nowhere o
be compared to these parliamentary
commitiees. In the same stretch of
imagination we can &3 well dissolve
all the State assemblies throughout
the country and appoint se -any
parliamentary committees to function
in each State and nullify the whole
system of federal government that we
have got now under the Constitution
Therefore, we cannot stretch these
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things lco far and try to impose the
President’s Rule as a permanent fea-
ture of Kerala pulitics.

1 can  understand one thing. We
had roade a distinetion between the
emergency in Kerala and the emer-
gency in the country. If it is said that
becausc of the emergency situation
ereated by the Pak aggression and the
mostilitics on our borders there should
be no political rancour, there should
be no party differentiations or bicker-
ings and that, we should prescent a
united front and therefore the elections
should not take place for & consider-
able time until the situation attains
normaley, I can understand that posi-
tion. On thalt ground you can say
that we must not hold clections now,
but it should not be to porpetuate a
wrong decision tuken previously in an
undemocralic manner, in an unconsti-
tutional manner, in an autocratic wey
wilere you put aside the elected re-
presentatives, where you did throw
to winds all canons of democratic
justice.  What  hapgened in Kerala
wus in fact a pre-matal strangulation.
You did not aliow the Assembly to
function and the elected representa-
tives to formi the Government. As 1
said, if the plea is that there is an
emergency  situation created by the
Pak aggression on our borders and
until the situation comes to normalcy
we should not have any elections, I
can accept that. But the argument
presented by the Governor and others
%o far is that no party is in a position
to form a government and that no
party will be able to form a stable
ministry even after the elections.
These arguments I object to. These
estrolozical studies which are like the
vagarics of weather should not be al-
lowed to take the place of astule poli-
tical decisions of democratic institu-
tions. That is what I want to impreas
upon this House.

Shri P. G, Menon (Mukundapu-
ram); Mr. Chairman, Sir, T do not
wish to introdiuce any element of poli-
tical polemics in my observations om
this resolution,
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Mr. Chairman; The hon. Member
may resume his seat. Quorum has
been challenged. The Bell is being
rung.

Now there is quorum. Shri Menon
may continue his speech.

Shri P. G. Menon; Sir, 1 wish to
confine myself to *he very narrow
question raised in this resolution, as to
whether the President's Rule now in
force in Kerala should be extended
for another six months. That is the
unly question. And, the material be-
fore us to come to a decision on that
matter is  contained, firstly, in the
Report of the Governor on the situa-
tion in Kerala and, secondly, in the
reaction of the Government, the Home
Mir* try, towardsz that report. The
President is not bound fo act on the
report, because that is, after all, only
recommendatory.

Now, many harsh words have heen
spuken on the fluor of this House re-
garding the report of the Governor of
Kerala on the Kcerala situation today.
Yesterday and today we heard state-
monts made on the floor of the House,
~ot wvery serious statements [ believe,
trat the Keorala Governor in his report
was trying to be an astrologer. Now,
as Governor it is his  constitutional
duty to « ake an as:essment of the
situation 14 the Stale and to make
a report to the Home Ministry or to

the Tre:sdenl. It Qs ik -0 czsment,
anv  abjective asses: o1 if you
would eare to look ap i1 in an  wub-

jective manner, that is contained im
Shri Jain's report. The Kerala
Governor proceeds on  this  premise
that if ¢ven after the clection there is
no possibility of the formation of a
atzble government, iy is not proper
to conduc! ¢n election today and ter-
minate President's rule. Now, this
is not the first time that such a gilua-
tion has arisen. Fwver after the pro-
mulgation of the Constitution, several
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times this House has
convention.. . ..

adopted the

st yTW X woAT@ : wATIE
AEYEH, AT OF qqEqT ¥ AT # |
W § 30 qwg qoTfE Adf g

Mr. Chairman: He might resume
hisg seat. The bell is being rung....
Now there is quorum. He might
continug hig speech.

Shri P. G. Menon: After the pro-
mulgation of the Constitution Presi-
dent's rule has becn introduced in
various States in Indig and I tiink
the powers under article 358 have
been exercised 9 or 10 time before.
Tt you look at the circumstances in
which the exercise of power under
that article took place on previous
occasions, it would be seen that
wherever the Governor's report indi-
cated that no stable government
could be formed or continued and the
President was satisfied about it, arti-
cle 356 was invoked ang President's
rule was introduced. Is it for the
Governor of Kerala today to adopt a
new policy? Thercfore, he presumed
Urat if in his assessment no gtable gov-
ernment could be formed even after
the election. thep there should be
continuation of President’s rule. It is
not his opinion that he has commu-
nicated to the President. He did con-
wult public men, leaders of all poli-
tical parties in Kerala, and he has
stated in hig report that no leader
Was in a position to state that if
election is conducted today there
would be g majority  for his paty.
1 do not think that statement has
been questioned on the floor of the
House.

Shri Vasudeven Nalr; Yes, it was
questioned.

Shri P. G. Menon: He also stated
that nobedy was in a position 1o sy,
excenpt the leader of the Marxist
Cummunist Party, that parties would
join topether and run the government
if after the election there would he
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no majority for any single party.
The only gentleman who said that he
could run the Government was Shri
Namboodiripad.

Shri D. C. Sharma
One great man.

(Gurdaspur)

Shrl P. G. Menon; He said that he
had 61 people in the last elections who
hag lost their membership on account
of the dissolution of the House.

Therefore, it the Governer's assess-
ment is correct and if the Presi-
dent's rule is not extended and
an election is  conducted  what
would happen? After the election
article 356 should be  invoked
ugain. The question before the
House is whot should Dbe the
choice. Should we pass a resolution
and extend President rule or should
we terminate President's rule, conduct
election and create a situation sgain
when President's rule  would have
be introduced by invoking afresh the
powers under artile 3567 If the
assessment of the Governor is correet,
I think the Government of India was
correct in deciding to mpproach this
House with a motion that there should
be an exiension of President's rule,

The question is whether that assess-
ment is correct. 1 do not think there
is anybody here in this House who
knows anything about the conditions
in Kerala who would say that that
assessmeny is incorrect. Fur politicai
purposes, for purposcs of argumenta-
tion, for purposes of running down
the government, for purposcs of cri=
ticising the Governor you may say
that that gssessment iz incorrect; you
may say that it is astrology that he
is indulging in. My friends from
Kcrala in this House know, anyboay
who has any knowledge aboui the
conditiong in Kerala knows, that it
electinnis are conducted in the ner
fu'ure, that is, next month or tre
month after, the situation would e
probably the same—1 do not say toe
same but probably bhe the same—
the picture would probably be the



641  Proclamation re:

same which emeged after the elections
sarlier this year, in which case we
would again have to introduce Presi-
dent’s rule.

The question then is whether during
the emergency the elections should be
eonducted. The leader of SSP in
Kerala is reported to have told the
Governor that in the district of Pal-
ghat local self-government elections
should be postponed on account of the
emergency. We see that in the report
of Shri Chandrasekharan. When that
ig s0, should we conduct general elec-
tions to the Legislative Assembly when
a8 a matter of fact we do not con-
scientiously believe that as a result
thereof political stability could be
introduced in Kerala? We should
particularly remember that the leader
of one of the political parties who
was not called by the Governor and
in fact a charge is levelled against
the Governor and the Government o
tha! account—is Shri Namboodiri-
pad whp is going about saying that
the Government of India should con-
cede certain territory to China, that
the Government of India should not
fipht Pakistan to recover territory
which has gone to Pakistan, that war
hysteria is attempted to be developed
in this country to secure the interests
of he ruling party, that unless the
Government of India. the Prime
Minister and the Defence Minister
declare the war aims of India the
people should not. ...

Shri D. C. Sharma: When all the
Left Communist have been put be-
hind the bars why Shri Namboodi-
ripad has been &llowed to go on
making such statements?

Shri P. G. Mepon: Because he may
condemn himself.

He has been saying that the war
aims have not been declared, as if he
has not understood the repeated
statements of our Prime Minister and
our Defence Minister. He has been
asking Why recourse to arms was
adopted by India against Pakistan
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during the last few weeks. In self-
defence we did it.

I heard Shri Vasudevan Nair, my
good friend, saying that an election
should be conducted so that the repre-
sentatives of the people could mar-
shall the enthusiasm of the people for
the prosecution of the war effort. It
is just like entrusling chicken to the
guardianship of foxes. Do you think
that the people could be enthused
to war effort by men like the leadew
of the Marxist-Communist Party, for
whom I heard wvoices raised in this
House?

1 am not for a moment contending
that President’s rule is good for us.
I am not contending that elections
should be postponed indefinitely. |1
am only stating that on the narrow
question which is raised before this
House as to whether President's rule
which is already there should be ex-
tended for another six months, there
could be no controversy. An ohjec-
tive assessment made by the Gover-
nor of Kerala is before us.

I would say, the report of the
Governor js a mirror in which you
could see the image of the political
situation in the country today. That
image is not an attractive image.
That image is something about which
all of us are wunhappy—an image
about which I, coming from Kcrala,
feel ashamed—that we could not run
the elections and gel a majority or a
stable arrangement in order to run
the government. But, because the
image Is bad, whv do you strike at
the mirror? That is what is happen-
ing here.

‘The speakers, yesterday and today,
wanted to attack the Governor who
mirrored in his report the situation
Kerala today. It is well known
that some people......

8hrl Warlor: Is it the fault of the
mirror or of the image?

Sri P. G. Menon: It s the fault of
the image. It iy my fault and your
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fault. The mirror only mirrors what
15 contained there and we arc at-
tempting o strike at the mii. . be-
cause the image is ugly. That is the
situation.

Shri 1. C. Sharma; Shri Warior is
u rood-locking man.

Shri P. G. Menon; Shri Warior is
good-iooking but not  his politics.
That is the pesition. I am not for a
moment contending that President's
rule should continue; but, let ug give
Shri Jain his dues.

Shri Warior: e got it
Sthyi P. G. Menon: Ile has been
{here for six months. Hos the admi-
nistration duriog these six  months
Leca something which could be con-
vemned outright? It wag during tlvis
period that the Government of
Kerala, under the leadership of Shri
Jain, presented the Kerala case before
the Finunee Commission and 1 am
glad to state that Shri Jain took the
initiative to marshall up all facts
before the Finance Commission and
the award of the Finance Commission,
in my opinion, is something which is
rather fair—an cxperience which, wa
in Kerala, rerely had previously.

It was during thig time that the
report of the Pay Commission was
adopted and implemented. There are
complaints rearding the report of the
Pay Commission. There are com-
plaints that justice has not been done
to all sections of Government ser-
vants. That is a different matter; but,
additional revenue expenditure of
Rs. 8 crores to Rs. 10 crores every
year in order to give better emolu-
mentg to the Government servants is
being incurred.

It was during this period that a
committee had been appointed under
the chalrmanship of Shri M. K. Vel-
lodi with two other very competent
members to look into the adminis-
trative machinery to avoid delays
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Something was stated here yestar-
day regarding the mishandling of ‘ne
food situztion. The food situation is
very bad in Kerala,

Shrl Vasudevan Nair: By your
own colleagues.

Shri P. G. Menon: 1f you look into
the question of the availability ot
foodgrains per head of population in
the wvarious Stuates in India, you wili
find that in Kerala it is the lowest.
What I mean by “availability” is the
quantity of feodgeaing seld through
the pation shops by the Governmen:
plus the quuntity of feodgrains avail-
able n the country. When that is
lovked into, you will fing that in
Kerala the average availability is H
to 0 punces—what you get {from the
shop. whag you get from the farmers
and what is awvailable in the state,
The average availability in  India
would  be 14

to 16 ounces. I am
not speaking of the ration given;
I am {inking into account the
full availability and dividing it

by the number of people in the State.
That iz the situation. The Kerala
Government, cven after it was taken
over by the Governor, has been com-
plaining regarding the availability of
foodgrains there. But if the Govern-
ment of India would not act in that
matter, what can poor Shri Jain do?
I do feel that in the matter of food,
Kerala is not being given the justice
which is due to jt.

Shri Vasudevan Nair: But we are
examining the President’s rule, the
Central Government including.

Shrl P. G. Menon; That is all right.
The real remedy for the situation is
in our hands, mine, of Shri Vasudevan
Nair's ang Shri Warior's and other
public men of the State. The time has
come for the public men of Kerala to
think furiously about what to do In
order to re-establish democratic rule
in the country. That alone will get
the people there their democratie

and to improve the administration. rights.



Proclamation re:

645

Can we go on endlessly like this”
Can we take up the rigid attitudes
tha. we have been taking up all along?
Siould we not also  have—that 1s,
Kerala; 1 am speaking for Kerala
now—representative  institutions  in
u _stinon working there? We are
nop ab.we to do it and then whon .2
Ifome Minisiry is doing the next best
thing, we are pelting stones at the
hon. Minister. We should rather look
inwards and see where (he diffleul-
1y is. No government in Kerala wul
be able to remove the frustration of
the Kerala people on account of which

these things are happening. The
people there are frustrated.  Unlest
and until the Government of India

become nlive to the problems of the
people of Kerala, no amount of cate-

chism administered to the Kerala
people would be of any avail.
Yesterday ] got = circular letter

from Shri Raghunath Singh, Chau-
man of the Shipping Board, who paid
a visit to Kerala. 1 think, he sent 1t
only to Keralyg Members of Parha-
ment., He concludes that letter with
the statement ‘Wherever T went I
saw unemployment staring at me’,

Shri Rapga (Chittoor) That is the
case al] over India.

Shri P. G. Menon;: He spoke of
Kerala, and 1 am speaking of Kerala

Shri D. C. Sharma: Shri Ranga is
thinking of Andhra Pradegh.

Shri P. G. Menon: He says “wher-
ever 1 wint 1 saw unemployment
staring at me; there are no industries;
therefore, industrialisation should
come'. That ig what he has said. If
the Government of Indiag would have
that realisation, then the Kerala peo-
ple would become happy and this un-
fortunate and unhappy State would
be able to come to its own.

There wus some reference to the
consultative committee. We have at-
tended many of its meetings. Dr. K.
L. Rao, the Minister oy Irrigation and
Power repeatedly stated to us, and I
think he stateq it on the floor of the
House alvo, that I order to alleviate
the power famine in Kerala, it was
necessary to have a thermal plant
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He said that it would come, but we
hear reports now thai elscewhere it
has been decided that Kerala  should
have o thermal plant.

Do voy know, Sir, that in 1964 and
in the previous vears the industries
in Kerala including public undertak-
ings lay closed down cuntinuously
for four months for want of power,
and this wag in a Stuly where the
availability of power was the larpest
in India barring Mysore, in a4 State
where the cost  eof production of
power was the lowest in India. Where
is our Planning? N is an errating
planning under which these putentia-
lities have pot been exploited for the
benefit of the people. Political sta-
bility will comg if only the Govern-
ment of India would become alive to
the situation in Kerala and take stepa.

We are now having the Fourth
Five Year Plan. Under the previous
three plans, including the Thirg Plan,
Kerala did not pet justice. There gre
no industries  estabiished in Kerala
under the Five Year Plans under the
public secter which are worthy of
mention. In the Third Plan, a ship-
building varg iz reported to have,
come. hut it is still only coming. That
ig all. The oil refinery is now in diffi-
cultics for want of certain sanctio"
which the Government of India are
withholding. The petro-chemical
complex which it was thought would
come In the wake of the reflnery, it
has been stated, will not go {o Kerala.

1 wish to tell Shri Hathi that he
should utilise his elephantine strength
in order to do justice to us. Should
we continue as a Cinderella among
the States in India? Representing a
Cinderella among the Statey in India
it js a pity that 1 have to raise these
questions in this House. 1 would
rather have liked to raise them in
the consultative committee; but there
things ure ralsed but very few thinge
are accepted. That is the real position.

Therefore, thiy is a situation im
which Shri Hathi as the Minister of
State, Shri Nanda as the senior Minis-
ter ijn the Home Ministry, and every-
oneg in the Government of India
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shoulj consider what to do in order
to avoid repetitions of thig situation
in Keralz ang thereby to remove the
frustzation of the people of this un-
fortunate and unhappy State.
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tior waEE AT e T
wrefont € gee § § A« @ §

TR oY FAd W g
*1 7 werera wwe A1 & on o TEEe
[T E 1 AT AT g oA wRr W
qraeT aE P A @ & wr oo
oy o 8, ) & F @y W @
I qeq i aywedy aTTWr oF
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wwOgr aregaETiagt & oF wfvw ey
% feegrsvorn g | T AT R 7
T 9O § 194 AT AT T6 7§42 G-
o Ay, gfrar a8 afer ox Sl Ay @
e qary Fx AT AW oA A OE
T |19 WIT OAE AH &7 o oo
T —fqmar o7 do—gla 1 g o
g &1 a7 W= T d ama A
g | W A9 79 @1 wremad
F1 T aqr wifgd W7 A7 FrEAr
arfgd | Ffew wa & araegy gveg-
arfzdi & g7 {61 F1 T g a1 7
Y WY Tz A wTIH o ¥ g fnoag
0T Fr T ST i qE ger @
WIT gt o1 facdt @ &5 g & v
qrEr agT qm gwr @ T F dr oW
A & & & gfmar e fgrgemma A
TR RS AT FT GATCH T fora ®7
2 fwt ot § s § v fgm
9T T LATAY, IAWT ]YT 47 fr ag
RF FT T ¥ F T wFaT
& av /&Y 1 &1 A% @ i araddy sna—
wifadi 7 AT 7 o /YT T 41 aT
T g7 H1E QY AT | a7 117 T
are #1 8 2, 47 ¥ 37 ¥y wrafoai

w oadt &

TEH T A Y vyl 0§
#qT woet §, weg fres f, 9k o
R R R Al § B
®T T | AT A REAT T FT CF
ma g% agt B fugm awr w9 &
e FHR TR AT 3y o ol qemar
T g far g oTEm fOfR
W m: wgA WA T T Fwd feg
T, TEET W= w1 ) {0 IH faurn-
WTET | KRS QR ORI, g A
“dfaweEE T IR @ gET w1 Wy
ot A ary o e W A g g A
¢ fr xat wimT aro wtiw o7 5
e faw a1 ww &7 7 @A 9

Kerala (Reg) 650

A w19 Y @ fAr o AfE faa e
FEAT FF ATAT &, A & GIN | gAY
I9 FeAl ? 3% WY | AT IAT wA_T
w1 & g@ o ot g e g
f% g faet 2w & w=r ar o & Wz mw
T g3 wqrar @, a1 fr 8 g fa
TAqT FTIgETfEA] & w0 T WS
2, @1 9% W T AT 1 R &
OF §1 A 8, W AT AW aw
Y FAAT Al F FEF A 4 AK TR
AT AT AL | v o gz faary
AT A AT AA MAA W THRw
w7 fams  JgT v

14 hrs.

gt 9T & wigH) &f I Wwe  wuw
fear w3 & 1 & @y oF @@ WA
wigat g f¥ ggi 7 mwdt N @ T
T K AIAT 8 | GAT A A wfed
g% 3% @y 77 A3 qu A, i 7= v
RN, AW W F IET WA TN )
fraetr erert § ouwl ¥ ggr foeew
afarer & wreeT 3 o #1 & W v
77 WA # A ewm g, AR dn
oF e 2y & a7 ¥ wwi g7 g4
w1 7Y formr g1 @@ & wreer gamr
Z | e ® a9 ¥ ey oaq &t &
fe=i &, a1 wfam & qg =ef ®r Foarr,
&% fe gmr welY of T 72T ot &1 Faa,
fir Zat g T4, AR W) AW AW | T
g &1, wre & vy A I 7
AW ITRI WAN WA 9TT TR g E
az Tz w1 wraT few R d, R
qF |1q <1 | T THATAT § T
INH gL A M TAR OF A
T 1 9% AN K @ 3 A g
a0 mETel aeawferi & fams ;o
qr a7 %7 faar, ux o5 aw Te T |iv
wgr TR § F ara g o e
wedT w1 wem qun sl @ gy g1
ft wamar g e gg  wTowr agw werA-
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[zre T w77 @ifrm]
FTE ORI § AT AT W WA A
FTA K7 72E ZE0 TN OE TG TaAT
qifam . wrrwT Ul T T 7
/F |
gz &1 aF ¢ bF fog 700 7 a1
gt FadAaTs #1 a7 AL @, Ay
37 % Y fram gqr w0 a0 <1 A
FIIET &1 R T 2T & AT e aF
17 Fan % 227 fAadr starg g
#2717 A oWy 99z Agar | §
AT A@m-ANT T FEATF, | A7
oF FaLr A 5T & R B weeme
afufy w77 § 1740 AF-TaT T T
F O AT T AC E ST 47 R AT T
Tt T &, Alwa fEndt T § e
& g9 afufe ¥ @1 egfer G T M i
fag @1 wor fora war ¥ aed oow
e & | afwa dger mifasz ndf
 are | Ay 0 & wer gaena T fay
o wg WA, ¥ Adr wan fwoqw gt
a1 99T WAL, wI0F T AT
frmrg a1 gATT A AT 4 B, F—
freafa wg w1 qanan g fis fam 2 ¢
H7 7y &, fFa% §3w A g F
e § AU wada §, Ee &L Tfa-
fifggg =fafa & 7 &1 =7
for forg e w fad o msft @ 39 &
siafafafu | ga@I T F FIE
T 0T ATATFTAT ] | EAWTHET w0
ag & % TEAORIT A wfl ST T 1 FEET
AN AR LR Ci (U S
wogr a1 | afer afz e =
& FTC T4 graT W, wre & Y 5=l
Agt grdy o T forear s
ST e T R e an o
s wqr  Afadew fem 2w W
eI T | AT F AT H g w4,
oY IR A N IT RO E, ow gEe
Fawde f, e agr e § wff
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AT T G FE, T A qgF A AT E T4
FE wE | WA qraer ©F 7 4@ E
& fra w2 @ o # fer far &
TN AT | we Gy A g
HL OF T A Tt 41 a2 3gfane
T FY FIAAT | I K KL AT A9 g
it o A A7 oAy g e oA
frar?l o faaeEl &1 wed @
FaTd g BO Trr W o4 AT wg
T OUTTH § AT TEA 9% TR 1 %A
o AT "AAE S Ad T fE T oAg
dgrw afraes o, Afrr v & e
AT TE AT T2 T § (% Sw-wan
¥ 1 e A g FC ST
# qF a1 wam ¢ fo Ww 1
dwar wxd o\ A AT e
g ara faarg g o

WA G qr @y E w7 qares
FTATE A 1 Ta G4 T AT% T I
FEFOTAG A7 A1 A7 qaga e
412 faare 7 w71 T A AT woT wIE
qqMT T AT Wiy wween v ooy
1§ 917 &7 T 0T 2 ) FAae
HAAT FT & | TTAA AT AFAT gAT
g a frme F g A e = )
afeq ot Az frane &1 71t wama wt
W AR | WA §F O AT s E
T ®1E qAT AN § F0TE IO agi
390 WA }, T WIAT AT FE T TSR
w7 i FawTGE T WE

Mr. Chairman: Why anticipated
that?

Mo T AWMLY W : ag AT
TS £ AT & | O T THA gy o
& Ay are w1 waT™ e o 4y wwT W@
%3 fe It e ATl AT 7
Frrat for oy et @ w1 o 7 5 ol
N AT | TE O ) W
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¥ ARt AT TEaT % a8 gowrT
aifa @ #11 | Og FTAA AT HEIL
T2 W wTwaTE. EETe dl
faga 2+ | TR T W -
I F TR | HT AT T
AT R g ¥ 7T 0T A 5w e #
FA T 9 g I A | gAF
72z 77 A o d (F oAgh Sy
AT 471 ATAFI ACT O 1 qg THT
4 Frg AT F N7 o7 A qw B3I
gz AT womT d oo AmaE A
JTAG@IE T AT | AT HH a@i -
Tin, 0% for g@w ow tm aT F Zn
7z o fin e gq Sw at g A
oW wug ¥ oaam qF  wET
AITRT Fiwid Fr, & PdY Fofr T
q AT, wfat @Y A 61w 69
frm s g 1 87 dm fy o aga Ay
aa w1 g g, oma Ay ar & &
Arm fo #fam & wgg e wErow
T AT G AR wiE | AfEr e
# 771 A1 iF 77 2w oo ofq= 2 s
¥ v A1 fadTe ¥ oang #1 AT ad-
W T JAT 6 nedr Ao faad
aar @ wns g faw e 0 oaz
AT 77§ v gan &1 @ey w7471
8, fgraema & a2 faanz Sreweadi a1
T £ §, A% qar F avg faare Ay
TA4 AT &+ AT ag g 2 f fadt
T &I AH A W Aoy
AEHE araia off A W e &)

& oifeem & ww W g wwar
Efewmgiae ) ¥ Haamw w5
Wt ®TH HT AT R B W@ 8
# 3 wf T ard w v Ar6-guT F Q1
fer & w=x | wom woft wTEE A
T § A A F G H el o
wr sEdR @A 2w ogEn
M oAl ¥ foy Iw for 7 qaw oy
wT gyt e e wgt wr 7€ fiw
O dwaw ) afer @ Wk
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= g § s At awfearzi ST
a7 5tf g5 faare A1 g afeaa
afer @i fam o gm Jie-war
1w G T Z J1 e s
AR | A18 faaie g wTEs A1 9 1§
v & 1 F s 3y R aoem AT
gfwom am faam @Y7 wna ®
feame & mz qre-aAr w9 A1 4g ATA
o &9 & T A A o A R
7 Tga o v {4 afena §owgs
af snferir A1 ¥ 4y, q@ T § i€
g §7 warT |l @ oEgH A
M JTEH T E o

oY fro Fo oAl : A 1

Tlo YW wAET wifpar w@ WX
w g Wz owm fer e
Ll o G CIC S A CA N S (R
o % weEl ®owzen @ agar fe
Fagw T owfgw grdr 2 owEE
age B oo A wrmed A AT
ff g o9 fowear wEgaT Wi
AT ¥ o w3d g &t fam
& ot ¥ w3 e T @
fe wra @1 frafa ot g anft s
B O
fremr ot 7 @yl & 9T @
¥ I oAm o atg @ dhered
A A AMANT A WA ¥
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21 &t e wwEr Qo tw
9T Wz T F oW A oar oag
VTN &1 T B | e weawa A e
W ATAAT &N A o q7 mam
feg =1 s s 2
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st grat ;34

o TR WAIET SEA : AT At
T E @ q@ A § wag e
# a1 weEr A F O owTr aF
w aTeA AT € AA gA FT A
T T | AT W A1 7 FF 0 AFe-
w7 T RER, AN, 6 wHA T
FTAT AT AF AT I W AW
afexr wrr am ag wgN AT A,
dm s A agw ¥ & g Uw
it a1 @1 TriY s A= A1 wvaen fag
L G|

EETY

¥ T g7%q ;0 UE FWT AT
A |
Shri AMobammed NKova (Kozhi-

kode): Evepn during thi: Emorgency,
Municipa! elections n:; poing to be
held in Palghat.

e M ®ART AMfgar a3
afem ATy AMF ®em AT, 9I Y
Af A w7 AR AT T ) oW
¥ mifFeams ot owgew w3 ¥ gETQU
g 2 & a3 M frr 9 wF AW
ARl R R 2o ]

oY agwlt  TT aF qifEE @)

Tto T weivge g : e o
E
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afvera g )
nommtw\fqm:na‘t
mrit ot ¥ gEro €@ 9T daen @)
AA— A § AT qAX TEH T
g AT A YW § 9 fe osm
for & frr oy ek A fn
& mifear %t a1 fewr # a0 Mrag

fawsr T g v Aft, mfeee @
s #Yy awmm ¥ fgmoag
a3 fowe sy vt B

wft ot : Gam TraT Wy & are v
oY WO g9 f1 qFW &1 A g ?

wo TH WA wifgar : 8w

femr & 1 &7 19-18 TTHRFAT @
@ f fir f@dt o m=lt R OAE
fage 1 &few faea o, oft fog @Y
war aqr 1 ¥ ag e am fean Afea
IA I T AE A ¢ T\ a
¥ T A0, FqTET FE Y T QA |

at & gg s wgn g e oag
FHZHTH FT TH T | 9 AT §
fi T 352 & Fggr @ §, AGT HT gAAT
#1 a1 &Y a1 g1 ar g, e aee
oo ¥ 1 ¥ wex g wiwe & fis gARY
HTAFE § 4% AOET A TS AR A1 §T
aFd & 1w A Amemar ¥
agwen A At W fayaw # ¥
# frgra e a1 e fRa 34T TR
art aw &1 fram qadi 1 @ea T
Tedy & 3 grTm A G oA R
@ gwF om T 7 OF A% fd
o= oo w5 farfaw o
Y = ww i 2, gw ardy from wama
#1 @ vor § 1 Pagrres oo g
€T AF A

# & s # i 1 e wwr
w ow @ g F w4 e
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[Tt T w7 difEa]

wa ¥ Wﬂ'ﬂmﬂﬁ;ﬁa|m
I ATIEG & WA FH L aF Al A,
wh fag & 3491 @ogw wwr f,
Afpr FIrEr gL A WY I e A
g 1 AT W g wew w52 6 W
& o @ wzr w0 wwRan 97 F g
FWT | AT I 46 FT FT 37 9T W
gt =T® FOT w7 qrfiee | 37 a1 grdy
avx g & erd g, 8 dET G w0
9 TITE B wew w4 X ¥ AT AAL
arfi 1 ag vk At faege st wrd
2, AfwT zoent s @ 1 0 Sfedy
T % g & it wga ar aga @
Wzt arge, o1 Wt 1% g, TS A
*3 wrzsr § s &fear, aaEn o
awala; a1 o 2 fpoard drlt T
fog or% foa % o0 TRT S W
Ty W qAT AT T F W AT AT
arél &1 FTHRA F1 AT W

ufaT T 78 armi'raﬁwifg
ure s @y 41 s gw aifs § wew
%) o=dt ui ST F, 6 Wi H, a1
WT W | gg TATE A WIEH T4 AT )
R A EF ¥ W guT AT o

ua & &7 ®1 UF 19 9o awa
T g | %1 T agt aefat
T 1 T FTH 21 5T 6 I e
At ¥ aEE W awer @ dE
i | AfeT At wwE ATE W o
aEi W= T & IEF I 7 g A,
Y qgree w7 o W g firm § 7w Y,
¥ aTT AT A § 1 AT §T FATH
wrar # &, Faerdy e serw & fop gt
agt 1 F19 AEA-ATAT wrarat F e
2 1 31 Frwr & 6 e o o v
WA T & FTOET | THA ¥ agq
o frrea 8, a7 wrfere A
# wre fran otmar & 1 ol wRfAEt AT
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ATt § W T@T AT w1 A1 AgT qHAA
g & 1 o g3 T & A AmEw
famr m ar at mfest & swstn &
T av o a7 ot e & ae A R
STCAT | U T AE T T e
¥ &\ I A T & 1 TWT G w0 A
7 firo &t 7 & fromn s @ feerd
efagt st gv= § O A o @oe
LS

o1 § qF $TH A A A o
fa ot @ A fazdt w #= fan
ATAT & | TAR AT I A AH (6 GA T
FIC T T & faw Aot §
& onft gere wdw v o9T ) dgr &
ox Fafem o 2t 1 77 wgw Al A,
wqt faweit §, smar frgdt 1 & fear
ST & " il # wA Al w1 oFw
famn atram @ 1 o7 ot @ A TN
o F& 7% war avarr ) faegw geEr
HTHAT FT T & | T ATH B AW T
faar mar & ot wgT A=l Ay oSanar
wgt faweft ot & 1 a2 ¥7 wrwh S End
qUel & qTd § 1 &7 v & arel wfa T i
T TEY &1 AT FE w7 A (T @7
g1 aat 3w el & fors fear om
* qur ot &+ ATOs T@ F9AT
TAT AFY AT i T2 AT T T
w0 o famr g #ga & 347 wra afa
¥ fagrases & §@ £ AEM
W FT AT T ATEA F AETRTL AT
arg fomn, 5 9\ S@ A fon a
I AR AT EAT R oF A owz S
Frgm g fr wav ew o fatnfreq e 2,
Fiforw s & oF 79L& q19 HTC GO
w35 % fag 1 & wrgAn g f Az w0
7 g7 I T TIALT I AW ) IS
FEAT 1 fes T 1 AN g 10
N1 HWHA RT AW 40T HIGH K AW &
N AT AT A AE G B oA ST
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g wTr A HATAQ AT F wE e
A G Fr AF g o3an & oAt
5 g AT (ATt O O AT
ST § AT 77 47 {4 FrddT AT R
aw A ¥ 3977 § f& ag grv T
Tt aY ag av Prdt gz aw wdtE )
crrx ot gEE w9 ogo T
AFEAT & | HAAT TR WA FOALT
FHA1 ¥ Feqfaez WA IATTEA ARY
THAT Fad T I IAR] FTT AEAT
Frad qrfqs w17 e
AT TF g FETT wTav § @ gl 2
T3 7@ 9O T T a1 A T oad
g or o & & o adt = oagn
v g 7&T oz TaAT fv AR A
Fxor g7 g #1 a4l 7 o qwer g
f= fEdr 9% ag 39 ¥ fas g o
T T W w1 R wior fR gwwt
517 ¥ 20 | ag w1 wriaw sy
W7 Ty # I et TE E
Tt & + & g g fw § # A
I A for e AT w4 ST R
wifr gATd | WA st wE wr fe
FTRT TF TR TOEQTST FT fgmm AT AT
QY fazrf agw wig AW @ & AR
et 2 A1 afaary B awdrA o od
IR AT 41 &1 O Fw 47T ) T@
aF 4o 2, TN OF J41 2 A W
IAR AT &@ew A &1 A fEToaw
e VRE R T E IR o o oG A
A1 FC & 97 ART ApATATE £ AN
¥ i w0 wadr N §3 v ad
A TAR A EIFTA IR AW
ETT T HA TEAT &

Shri Hathi: During the discussion,
several questions have been raised by
hon. Memberg from the constitutional
point of view, from the legal point
of view and from political adminis-
trative, economic and financial points
of view. 1 shal] try to reply to these
questions a5 sufficiently ss I can,

KARTIKA 14, 1887 (SAKA)
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14.24 hrs
[Mgr, Depury-SeEaREr in the Chair]
The first question was raised by
Shri N. C. Chatterji, for whom 1
have the preatest respect ang regard
as a jurist. He suid that, under Arti-
cle 356 of the Constitution iy was
only when tnere was a Ministry and
that Ministry could not function and
Government could not be carried on
according to the provisions of the
Constitution thal this provision should
rome into force. But, ag Shri G. N.
Dixit pointed out very correctly,
there is the second proviso.
“Provided that if and so often
as a resolution approving the
continuance in force of yuch a
Proclamation is  passed by both
Houses of Parliument, the Pro-
clamation shall, unless revoked,
continug in force for a further
period of six months from the
date on which under this clause
it would otherwise have ceased to
operate, but no such Proclama-
tion shall in any case remain in
force for more than three years."”
If, after six months again thig has
to be continued. then both the Hous-
es have to ratify it

After the first Proclamation, the
Assembly was dissolved.  Therefore,
at the time of the issue of the sccond
Proclamation, there was po Council
of Minister: sinee the Assembly had
already been dissolved. Therefore, to
sav that the Ministry did noy func-
ton ut (he time of issue of the second
Prociamation iz eut of question. Mr.
Dixit has very ably replied 10 that
puint and | do noi want to go fur-
ther,

Another questinn which wes raig-
rd by Mr. Rangn was aboyt hr ng
an all-party government, of the Swiss
type. Tha is an experiment and
that experiment can he made onlv if
there is some evidence to show that
this would function. W, had an ex-
pesiment of the coalition Minlstry
which failed. Even for the formation
of a coalition Ministry the leadery of
the parties, who wers called werr
not prepared to combin, together.
but there is one thing. T would agree
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[Shri Hathi)

with Mr., Vasudevan Nair that we
should have a democratic form of
Government. On that there is no
dispute. It is only under the present
circumstances, when Government
could not carried on according to tne
provisiong of the Constitution, that
this step had to be taken,

When I suid that people heaved =
sigh of relief, iy was not at the issue
of the Proclamation of {he President's
rule, If I had created that impres-
sion, | am very sorry and I would
likg to correct it. What I wanteq to
say wag that the administration that
was Tun by the Governor was carried
on in a way that people felt satisfied.

Some mention was made about a
slip that had occurred in the Gover-
nor's report. Shri H. N. Mukerjee
said that the two Communists were
put as belonging to PSP. Aclually
what happened was that there was a
tvpographica] error—the words ‘and
leaders of' hag been omitteq by mis-
take, [ think that clears the posi-
tion.

Shri Sham Lal Saraf (Jammu and
Kashmir); Was it the original letter
of the Governor that was circulated?

Shri Hathl: No; this was
summary,

only &

So far as Mr. Ranga is concerned,
I am obligrd to him on one point.
He gy least appreciated the work of
the Consultative Committee. So far
a5 the Swiss type of Govvinmeng is
concerncd, we shall study that; I
hav, gone through some lucrature
but 1 have not been able to po through
the whole of it. Shri Chatterji ex-
pressed his view yesterday that he
was not in favour of that. That is
one view. 1 have not gone deeply
into the subject. We are a'l thinking
now of today’s position. We have to
s the position that existed about
tw, monthy back when the decision
had to be taken or elections had to
be arranged. So that gquestion dig not
arise., But one thing is certain that
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there should be either a majority
party or if that is not possible, a
coalition Ministry, i.e., some democra-
tic form of government should be
there. On that there is no dispute.
If the present form of Governmeni is
not suitable to any particular area,
we cannot change for thay area alone;
if we have to change, we have to
change for the wholg country. In
the present circumstances, we feel
that it is not possible to do that.

Then an observation was made by
some Memberg that we bring in
Emergency here. While ay one time
the Congress President or somebody
said that we ghould have immediate
elections, it was said that Congress
wanted to take credit and get through
the elections. I may say that, if
there is any credit, it should go to
the whole nation. It wag not one
Party but the whole nation that stood
as one. So the credit goes to
thy whole nation. I would noy like
to say that iy was Congress and,
therefore, we were unanimous. The
country has shown tha it ig a mature
nation. And I would only make this
appeal: let the maturity that the
nation has shown, let it be shown
continuously, and let it noy be szaid
tha; wg wanted to take advantage of
that. But I was sorry .

Mr. Deputy-Speaker: Will he tuke
more time?

Shri Rothi: I can finish in another
ten minttes, if the Hunae ;rees

Sorm+ hion. Members: No, no.

Mr. Deputy-Speaker: The hon.
Minister will continue his reply on
Monday.

Shri Warior: He zhould reply e
the pointy we have made.
Shrl Hathi: I will reply to all.
o TH wNF Eigmr : F1 A
sara &, Are-aum FE |

Mr. Deputy-Speaker: Now we will
take up non-officiul business.



